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CENTRAL ADMINISTRARIVE TRIBUNAL, ALLAHABAD

Q RCUIT BENCH

LUCKNOW
1
O0.A. No. 168/90

| S.A. Kidwai Applicant.

|

ﬁ  versus

{ Urion of India & ors. Respondents,
l | | |

Hon. Mr. A.B. Gorthi, Adm. Member,.
Heon. Mr. S.N. Prasad, Judl. Member,

(Hon. ME. A.B. Gorthi, A.M.)
|

Heard the learned counsel for the parties,
The learned counsel for the applicant states that
the relief sought by him has already been granted,
hence the Original Application has become infructueus,

The application is therefore, dismissed as.
\ E infructueus. Parties to bear their own costs.
]
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Shakeel/ ; . Lucknow Dated:April 1, 1991,
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%#Mﬁ - APPLICATION UNDER SECTION 19 CF Tt E LDMINISTRATIVE
T TRIBUNALS ACT,1985." p.... -

N _
In the Central Administrative Tribunal,
_ Clrcu1t Bench Lucknow.
O.A.No. \¢ & of 1990.(L,
Shakeel Ahmad Kidwai. = =w=mwmem-e Applicanf
Versus
J i Union of India and others. =——wee—=- Respondents.
—_— INDEX.
o ] S.No. Description of papers. _ Page Nos.
. I.Compilation-~I3
| 1. Application 1-12
" . deaf’)u.m ' | —
i II.Compilation
‘ 1. Annexure No.l: FPhoto copy of letter S
o admit cagé dt.3.11.8 '
' ? . 2. " No.2: Photo copy of letter IS —
£ T e 1g. 1B, |
~ \ A0 '
’ 99///,l . " NH.3: Pnoto copy of letter b —
lvﬂxe 3 dt.9.1 gg ,
| ;' " No.4: Photo co of letter .
g//;kf 4 | dt.10. 12089 " —
,€; <@\ 2y B " No.5: Photo copg of merit list @ —
) Q\“} ‘)T\ , dt0260100 9. :
NR%A
ARY
|

6. o No.6. True co

pg of representatlon (ﬁﬁ_)_,

f For use in Tribunal's Off
Date of filing:
or
Date of Receipt by Post

Registration No.

APPLICANT.

ice:

Signature
for Registrar.
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: , Shakeel Ahmad Kidwai, aged about >4 years,

son of Mr.Ishaq Ahmad, resident of Hata
Karim Baksh, 10,Latouch Road, Lucknow.
| —————— Applicant

Versus

RO 1. Union of India thréugh the Secretary,
Railway Board, New Delhi.

; 2. General Manéger,vNorthern Railway,

? |  Baroda House, New Delhi. |

3. Deputy Chief Electricallﬁngineer,

?. Work shop Northérn Railway, Charbagh,

4 . 'Lucknomn
| e Respondents.

* DETATLS OF APPLICATION.

*

I, Particulars of the order against
which appllcatmon is made @

The inst?ni application is against fhe
f arbitrary and illegal action of the respondents
; for not appointing the applicent on the post
? ' | of Skilled Artisans Trainee Grade-III against
25% direct recruitment quota after becoming
suctgssful for appointment on the basis of

written test and interview organised by the
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II. Jurisdiction of the Tribunal :

respondents abd also on the basis of merit
list dated 26,10.1989 prepared out of marks
obtained by the candidates, who appeared in

- the said writfen test and interview organised

by the Railwey Administration.

The applicant declares that the subject
matter of the order or action against which

he wants redressal is within the jurisdiction

of the Tribunél. | ’

III. Limitation :

The applicant‘further declares that the
application is within the limitation prescribed
in Section 21 of the Adninistrative Tribunals

Act, 1985.

~IV. Facts of;the case ¢

1.

2.

That the applicant is a Graduate youth
having passed the I.T.I.Technical Course
with Air~Condi£ionihg Trade and also has
Eompletéd one Year apprenticeship from 3 |

. Hindustan Aeronatics Limited, Lucknow. The

applicant is also the son of a Railway employee.

That vide Employmént notice No.220-E/W/
Lucknow/D.R. /TII dated 28.9.1988, following

vacancies were fallen vacant under the Deputy
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3.

Chief Electrical Engineer Workshop, Northern
Railway, Charbagh, Lucknow, against 25% direct

recruitment quota from the open market :-

é.No; | wPosts'w o .Vacanéies.
1, Crane Driver o) |
2. T.L.Fitter _ 04
3. A, C.Fltter/Electrlcal

Fitter. . _ 04
4, Armature winder/

Power-mareman. 03
5. Rew Wireman T.L. 02

6. Eleétronic Machanic 01

L e

Total: 15 Posts.

That a copy of the said employment notice
dated 28.9.88 was also send by the opposite
party No.3 to the Employment Officer, Employment

Exchange, Lucknow, requiring him to refer

45 applicafions in the sealed packets of

those candidates who were registered under
the Employment Exchange (Compulsory Notification
Vacancies) Act,1959. The last date for receipt -

of the names of 45 registered candidates was

25,10.1988. : ' '

That as the applicant was duly registered
with the District Employment Exchange Office,
Lucknow, bearing registration No.T/3835/85

and he was also fulfilling all the requisite

\ qualifica%idns as required by the Railway

Department vide its employmeht notice
N
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dated 28.9.1989, so the Employment Exchange,

-

Lucknow refer the name of the applicant for
appointment after training of Skilled Artisans
alongwith the names of other 44 candidates

on the post of‘Air-Conditioning Fitter.

That after receipt of thek intimation from
the Employment Exchange,Lucknow tﬁe applicant
contacted thd opposite party No.3 and submitfed
his application on the prescribed proforma
for his appointment as Skil;edbArtisans
Trainee_Grade—III‘withiﬁ the stipulated

period.

Thaty vide letter dated 8.11.1988 of the
opposite party no.3, the applicant was directed

to appeér in the written test on 27.11.1988

orgahised by the‘Railway[Administration for

the said purpose at System Technical School,
Northern Railway, Charbagh, Lucknow. In
compliance of the said letter the applicant
appeared in the written test held on 27.11.1988
at the above mentioned centre under Roll No.84.
A photo copy of the letter/édmit card dated |
8.11.1988 issued by the opposite party No.3

to the applicant is being annexed as

.Aﬁﬁeiuré No.l to this application.

That vide letter dated 19.1.1989, the

applicant had been informed by the opposite
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party No.3 that he has been declared successful

in the written test against 2% direct

recrui tment quota and by the said letter

the applicant was also directedk to face the
Interview on 7.1.1989. A photo copy of the
letter dated 19.1.1989 issued by the opposite

party No.3 is‘being annexed to this application

as Annexure No.2.

Th%t on account of the typégraphical mistake
the date of Interview was changed from 7.1.89
to 7;2.89. The date of Interview was again
changed from 7.2.89 to 14.2.89, from 14.2.89
t0 27.2.89 and 28.2.89 and from 27+28/2/89 to

14.3.89 and ultimately the Interview took

place on 14.3.1989.

- That the applicant had been informed by
the opposite party No.3 vide its letter dated
9.11.1989 and 10.11.1989 that he has been
found sﬁitable for appointment to the post
of Skilled Artisans Trainee Grade~ITI against
25% direct recruitment quota with Air-condition-
ing Trade after successful completion of six )
months treining at Railway Training Institute.
kxphexe Photo copies of letters dated 9.11.1989
and 10.11.1989 issued by the opposite party No.

are being annexed as Annexures No.3 and 4

respectively to this application.
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11.
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Thaf vide letters déted 9.11.1989 and
10.11£1989 of opposite party No.3, the applicant
was also directed to fulfil certain formalities
before appointment including to pass.the
preécribed medical test, submission of
Character Certificate, execution of bond
with the Railwey Administration etc. In
pursuance of the direction of opposite party
No. 3, the applicant submitted himself before
the Regional Medical Officer, Northern Railway,
Lucknow on 30.11.1989. The applicant also
qualified the medical test and was found
medically fit for appointment by the Regional
Medicaliﬁffi;er, Northern Railway,Lucknow.

The applicant submitted the Medical Fitness
Certificate issued by the Regional Medical
Officer, Northeranailway, Lucknow, in the

office of opposite party No.3 on 2.12.1989.

That on the basis of marks obtained by
each candidate in the written test as well as
in the Interview, a merit_list was prepared by
the opposite party No.3 of the successful
13 candidates against 25% direct recruitment
quota for the post of Skilled Artisans Trainee
Grade-III. The merit list dated 26.10.1989
clearly indicates that the name of the applicant
is at Serial No.3 in order of merit. A photo

copy of the merit list dated 26.10.1989 is

annexed to this application as Annexure No, 5.
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12. That despite this fact that'the applicent
qualified the written test‘and.Interview and
was placed at Sl.No.3 in the merit list of
successful candidates dated 26.10.1989 and he
was also found medically fitvfof appointment
on the post of Skilled Artisans Trainee

A J Grade-III against 25% direct recruitment quota

{v. S but opposite parties in a mést'arbitrary and

illegal menner have not issued appointment

order in favour of the-applicaﬁt so far.

13. That the applicant is representing his case
before the Railway aufhorities since November,
1989 but he gets nothing except the oral
assurance of the Railway authorities particularly
opposite party No.3 that shortly he will be
given éppointment on the basis of departmental

¢ ' examination in order of merit.

| 14. That it is also relevant to point oﬁt here
that in a most aibitrary and discriminatory
mannér,a candidates of merit list dated
26.10.1989 whose names aré at S1.No.1, 5 and 6
have: been giveﬁ sppointment whereas rightful
claim of the applicant has not be%n.considered
and he was not given appointment although

he ought tohave been appointed first before
appointing the candidates of S1.No.5 and 6 in

order of merit as he was at $1.No.3 of the
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seid merit list. This act of the opposite
parties is violative of Articles 14 and 16

of the Constitution of Indis.

V. Details of the remedies ekhaUSted H

That the applicant submitted several
representations dated 15.1.1990, 31.3,1990
and lastly on 30.4.1990 to the opposite parties

- but all the representations are still pending

VI. Matters previouslyvfiled.and pending ¢

ViI,

(a)

and the opposite parties have not communicated

any devision on the said representations to
the applicant so far. A true copy of the
representation dated 31.3.1990 is being |

annexed to this application as‘AnheXUre No;6:

That the epplicant submits that for the
present dispute the applicant has not filed

any suit or proceeding in any Court of Law.

Grounds of Relief ¢

Because the attitude of the opposite parties
not appointing the applicant is manifestly

illegal, arbitrary, unjust and malafide.

Because the opposite parties are admitting
in writing that the applicant has Been found

suitable for appointment to the post of



(c)

(d)

(e)

(£)

RN

‘\4 XA

i

Skilled Artisans with Air-conditioning Trade
against 25% direct recruitment quota but in
a most érbitrary and discriminatory manner
they are not issuing apgointment letter in

favour of the gpplicant.

Because the applicant's name is at S1.No.3

of the merit list and he has also been found
medically fit for éppointment but the opposite
partiés have issued appointment letter in‘

favour of tandidétes who were at Sl.No.5 and 6

of the said merit list without first appointing

the applicent.

Because the action of the opposite parties
is discriminatory and violative of Articles

14 and 16 of the Constitution of India.

Because the applicant is fully entitled for
being appointed under the policy of Railway
Board and against 25% direct recruitment
quota.

£

Because the opposite parties are Welfare State
and they have no power or authority to ignore
the rights of the applicent for his employment
after computing~the written test as well as

Interview organised by the Railway Administra-

tion.

1

L]
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Relief sought for :

g

In view of the facts stated above, the applicant

prays for the following reliefs and rééﬁéétfully

prays that thisHon'ble Tribunal may graciously

‘be pleased :-

(1) To issue an order or direction to the

(2)

(3)

\J;;T (4)

opposite parties to consider and appoint Ve

the applicant on the post of Skilled Artisans
and after traihing-of 6 months on fhe post

of Air-conditioning Fitter in pursuance of
the merit list éated 26.10.1989 prepared on

the basis of marks obtained by each candidate

in the written test and Interview organised by

the Railway Administration for the said purpose.

To issue an order or direction with immediate

effect to thee opposite parties to allow

' the applicant to join the 6 months training

at Railway Training Institute.

To issue an order or direction to the
Oppoéite partiesd directing them to decide
the representations of the applicant during

the pendency of this applicant.

Any other order or direction which this
Hon'ble Tribunal may deem fit and proper

under the circumstances of the case may

also be passed.
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(5) To award the cost of this application in

favour of the applicant.

IX. Interim Relief :

It is mdst nhumbly and respectfully prayed
that for the facts and reasons stated above
this Hon'ble Tribunal may kindly be pleased
to direct the opposite parties to allow the
appliéant to join 6 months trainiﬁg with
immediate effect at Railway Training Institute
during pendency and final decision of the
instant spplication. It is further prayed
that this Hon'ble Tribunal may also be
pleased to direct the opposite parties to
take decision on the pending.representations
of the applicant till pendiﬁg decision of

this application within a specified period,

X. Particulars of theBank Draft
Postal Order in respect of the

Application fee :

1. No. of Indian Postal Order: o2 /43¢

5. Name of issuing Post Office: HighCourd ductemed

je-3-9o

Moo b d

3. Date of issue of Postal Crder:

4. Post Office at which payable:

XI. List of Enclosures:
1. Photo copy of letter/admit card dated 8.11.88.

2. Photo copy of letter dated 1§.1.1989.
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3. Photo copy of letter dated 9.11.1989.

4. Photo copy of letter dated 10.11.1989.

5. Photo copy of merit list dated 26.10.1989.
6. True copy of representation dated 31.3.1990.

Verification.

I, Shakeel Ahmad Kidwai, aged about  years,

son of Sri Ishag Ahmad, resident of Hata Karim
Baksh, 10,Latouch Road, Lucknow, do hereby verify
that the contents of paras W~ -+v >, 7 Vi

are true to my personal knowledge and those of

‘are.believed |

para I/TL E,'E%‘Lf, i

-to be true on legal advice and that I have not

suppressed any material fact.

e

Date: APPLICANT.

Place: Lucknow.

' To,
The Regiétrar.
Co i oo S msondTrild  Tribune )
Coreud—Bemeh lunelemad |
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o Office of the Dy.C E.h (W)/Northem Railway,Charbagh,Lucknow.

No.aze-EJW/LKo/DR/IH. o . Dated:10.11.1989.

e S Shallasl Mymad \cQweu

| hddress. + Bak Kozenm Bawsh 1o, LadGuel e Rod

| T R ol 226 o3 | |
L Subs- Re uisite traming in Skilled artisans agamst
o B %quota.‘ '

C —-—p-

It 18 to inform- Jou. that you have been found suita.ble for
the ost of Skilied artispn trainee(Trade Yin grade 950=
L., 1500 subject to 3 year/06 month traing with stipend during training
. period in grade Res900<20~940 (RPS) again 25% direct recuruitment

1 ~ quota : subject 1o the foll wing terms and condition:- S

1. Before appointment you will have to. pass a prescribed medical

";< : %est for whlch you will have to denosite required medical '
I aceo ) ‘ i .

2, You will have to submitt a character certificate from sti'pendary‘

first class executive magistrate or a District Mag:LStrate or
Sub-divis lonal Magistrate on, enclosed proforma‘

-3« Before appointment as Skilled art.;Lsan 4n grade 950—1 SOO(RPS)
you will gave to undergo a prescribed training which is three
R years for matriculates and 6 months for ITI paSSed candidates on .
[950=00 prescribed mcnthly stipend of Rs.900// plus D.a. as admissible
- "~ as per-extent Rules in grade.900=20~3E O(RPS) 950-1500(HPS) in
work shop under Chief instructor BIC/CB,Lucknow including an . -
intensive training for a period of six months at Human resources
Development Centre, .Bhagat Ki Kothi, Hodhpur, only on Completion

of sucessful tra:ming so prescrlbed, you -will bhe given appomt-
ment as. Skilled artis an,

k%, In addition you will have to execute a bond with the Railway
adnministrati.n to the effect that in case you discontinue the
training or do not serve the Railways for prescribed period
after training, you will have to refund the c¢ost of training to-

gegher with the stipend a.nd :mterest thexeon as per extant
rules,

5, On a.ppointment of Skilled artisen you will have to: be: enrolled
) in territorial army in Rly.Engineer unit if so required for
specified pericd.

‘6,  You will be required to take an oath of allegiance to the Indla.n ’
. dominian in the form prescribed below:-

Ir?/)ut_kc*X ﬁ?mmeLk*c{tmdo -swear/selimnly affirm that I will
be Taithfull and bears true allegiance to the Indian and to the
consitution of India as by law established and that I will
loyalty carryout the duties of my offices, so help me God,

NOIE: -~ Conscientious objectors ,to oath taking may strike out the
- words swear fro. 'c.he-r above declaration.

(\C | T' /(.C/

r Dy«Chief E éctriZal éngineer (W), ¥ ’3 , | .
-t NJRLy bagh; Lucknow. LA M

' ) . <! e
,_anKa' - ' : ) N !
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The Dyvl.Chietf Electrical.EngineeL(w),
(vwrﬁ&hop), vorthern Reilway,

- Charbaagh, '
I ucC koo We

Tos

Sir,

The applicant most humbly begs to state as
under - ' '

1. That the applicant is a graduate youth having
passed the I.T.I. Technical Course and also has
comp leted one year eprrenticeship ¢rom Hindustan

et - Aeronautics Limited, Lucknow.

2. ‘That the appiicant is duly registered with the
Distt. Bmployment Exchange Office, lucknow bearing
registratioh No. T/3835/85 under the Employment

\ Exchange (Compulsory Notification of vacancies).
s Act 1959,

3. That vide letter No. 220 E/W/lucknow/CeR./III
dated 28.9.88 of the Dy. Chief Electrical Engineer
(Wworkshop), Ne.R., Charbagh, lucknow applications
were invited for the 15 posts of Skilled Art{sans
Grade III against the 25 % quota Scheme of direct
recruitment frém the open market.

4. That a copy of the said letter dated <8.9.88 was
also sent to the Employment Officer, lucknow
requiring him to refer 45 applications in the
Sealed packets alongwith the names of those 45

- candicdates who were registered under the Employrent
< Exchange (Compulsory Notification Vacandies)act
1959. The last dute for receipt of the names of
45 registered candidates was 25.10.1988.

Se That as stated above the applicant was duly
. registered with the Employment Exchanga office,
- lucknow and he was also fulfilling all the requisite

. qualifications as required by the Railway Department
v : vide its letter dated 28.9.88, so Employment

Exchsnge, Lucknow refer the name of the applicant

for appointment after training on the post of

Skilled artisan fixade IX2 Irainee Grade III along-

with the names of other 44 candicdates.

6. That after recei~t of the inmtimation from the
office of the Exployment Office, lucknow that the
pace wf S name of the applicant has been referred
to the Railway Department (Office of the Dy.C.E.E.

Q/ (W), Ne.Re, Charbagh, lucknow), the applicant
r\: ,{ i contacted the Office of DY. CoEoEo(W) NlRo.ChﬂtbﬁQh.
A \ﬁq - lucknow as per the {ntimation of the Employment
Vi e Exchange &8ffice, Lucknow.
L
. ’b\ 7.. ‘That the applicant submitted his application on
, the prescribecd proforma for his appointment as
) Skilled artisans Trainee Grade III within the
? stipulated period.

COﬂtd ve 2
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That vide letter dated 8.11.1985 of the DY.\-. EeEo
(W) N.wne Charbagh, Lucknow the opplicant was
required to apprear in the written test on 27.11.88
at System Technical School, Ne.ike, ¢Charbagh, lucknow.
n compliance >f the said letter the applicant
appeared {n the written test held on 27.11.88 on
the above mentioned Centre uncer the Roll No. 84
anc¢ he was declared successful in the written test
against 25 X direct recruitment guota.

That vide letter cated 1Q.1.89 applicunt has been
fnformed by the Dy. CeE.E. (W) N.x., Charbagh,
lucknow that he has been declared succeasful {n the
written test ancd now he is required to face the
interview on 7.2,89. The “ate of interview was
chenged from 7.2.89 to 14.2.89 anc again frow
14.2.89 to 27.2.89 and 2€.2.89 and again the cate

- of interview was changed from 27-28/2/89 to 14.3.89

ultimately the interview took place un 14.3.89.

That an the basis of the marks obtsined in the
written test and also in the interview, a merit

148t was prepared by the Dy. CeFefe (W) Neoke,Charbagh
lucknow of the successful 13 candicates against

the 25 % direct recrultment quota for the post of
Skilled Artisans Trainee grace IIT. The werit list
dated 26.10.89 clearly indicates th:t the name of
the applicant {s at Serial &o. 3 in order of merit.

That as the applicant Qquali{fied the written test
and the interviev and he was placed at Serial No.3
in the merit list of successful candidates, so

thﬂ DY. CeFelo (W) NeRo Charbaqtl. lucknow vide his
letter dated 9.11.89 and 10.11.89 informed the
applicant that you have been selected and found
suitable for appointient to the post of Skilled
Artisans Trainee Crade IYX aqainat 45 A direct
recruitment Quots.

That vide letters dated 9.11.89 and 10.11.89 the
aprlicant was also dfrected to fulfill certain

- formalities before appointuent including to pass

the prescribed mecdical test, submissionof character
certificate, execution of bond with the itailway
administracfon etce In pursuance of the direction
of the DY. CeBoefo ‘W) N Ro Qlarbaqh mcmou the
applicant subuitted himaelf tefore the Regional
¥ectical DNfficer, NRorthern Railway, Lucknow on
30.11.89, The applicant aleo qualified the medical
test and was found medically fit for appointment
Ly the Regicnal Medical Jfficer, H.R., lucknow and
Medical Fitness certificate suiyitted to the
dealing clerk, on 2.12.89.

That despite the fact that the applicunt qualified
the written test and interview end was placed at

31. No. 3 {n the uerit lizt of successful candidates
and he was also found medically fit for appointment
on the post of 5killed artisans Trainee Grade III
against the 25 % direct recruitment quota, kut for
reascys best known to the coupetent authority he
has not been given appointment so far.

contd .. 3
A<
LAY



o 3.
.

14. That the applicant is representing his case before
the Railway authorities since November 1989 but he
get nothing except the oral assurance of the Railway
authorities that shortly he w'll be given appointment
sn the bagi{s of the departuental examination in
order of merit.

15. It is also relevant to point out here that (r s
most arbitrary and discriminatory manner 3 candidates
of merit list duted. 26.10.89 whose numes aLe at
Sl. No. 1, & and 6 have been given appointaent
Jﬁhereaa rightful claim.of the applicant has not been
considered and he was not given appointmert although
he ought to Have been approinted first before
appointing the cendidates of Serial No. 5 and 6 in
order of wmerit as he was &t Sl. Ko 3 of the =zaid
merit list. '

16. That earlier on 15-1-1990 a representetion was
- . sutaiitted by the applicant before Dye. C.E.E. (W),

: Nets, Charhagh, Lucknow for redresssl of his grievance
and for his rightful claim of appointment on the
post of skilled artisans Trainsme grade I11I. ©Lut
no decision has been cammunicated to the applicant

é : on his representation dcted 15-1-90 s0 fare.
AN '

In view of the above it {s respectfully prayed that
your honour may kindly be pleased to take a favoural le
decision on the representation of the applicant and applicant
may be allowed to join his duties as 5killed Artisans
irsinee Grade III against 25 % direct recruitmdnt quota.

In case the applicant will not be given appointment, he will
have no option except to invoke the jurisdiction of the
Competent Court of law at your cost and risk.

Hoping for favourable consideration.

Thanking you,

. . Yours faithfully,

iShakeel Ahmad Bidwai)
5/0 Mr. Ishaq Ahmad i
| : ?ata Karlm Buxsh
\aD - 0, Latouche Road,
Dated 3 Qﬂ]%\\qu_wwq LULKNOW - 226001,
! TR

per—

)

Copy forwarced to Union Railway Minister,
Ministry of Railways, Governuent of India, Kew Delhi,
for information and necesszry action.

Q |
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In t e Hon'ble Jentral Adminigtrative Tribunal

Circuit Bench, Lucknow,

Civil Misc. Application No.

of 190
M. P, J\/Z, -,7_7)0‘ o T
In, Re:s ' .

ok, %130 168 of 1990 (L)

3hakeel~ﬁhﬁad‘ﬁidwai L . essesso Applicent
Versus
- Union of India and others «... Respondents

APPLICATION FOR DISMISSAL OF ORIGINAL APPLICATTON

That for the facts and reasons stated in
the Short Counter Reply, it is moét respectfull
prayed that in the interest of justice the pregeht
original application may be dismissed in Tavour of

the answering resﬁondents and against the applicaats.

C#L mw Wﬂ[%/’g‘

Lucknow. . ' ( ANIL SRIVASTAVA
- ) ~ Advocate -
Daéedg\\\ﬂ.\io - Counsel for the Qeapondents

&
a Y



/)kw

IN THE HOW'ELE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW.

0.4, No 168 of 1990 (L)

Shakeel fhmad Xidwai
- Versus

Uhion of India and othersv

~

s Applicant(d

oeo-; Bespondents

‘7‘\?

SN

I

SHORT COUNTER REPLY ON BEHALF OF ALL THE RESPOIDE

I, Om Pal Singh at present working as
Deputy Chief Electrical Engineer (W} Northem
Railway, Charbagh, Lucknow do hereby solemnly

affirm and state as under:-

Contd..o Gl’ég
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- That the official abovenamed is working

Z . o W

as Deputy Chief Electrical g?glneer (5}
Northern Railway, Charbagh, Lucknow
and has also been impleaded as the
respondent Wo. 3 in fthe present original .
spplication, as such he is fully conversant
with the facts and circumstances of the

and
casgkis competent to file this short

countér reply on behalf of sk the

respondent HNos., 1 and 2 also,

That it may be stated at the'very outset
that ﬁhé applicant nemely Zhri ghakil
Aﬁmad.Kidwai had submitted en application
dated:8e10.90 before the respondent No,3
stating that if he gets an ;ppOthMP“t

in the office'of the respondent No. 3 then
he will vqluntarily withdraw the‘presént
original application from this Hontble
:ribuﬁal. The saidvapplicatioh dated

8.10,00 is being filed herewith as

Annexure No, C-1 to this short counter

reply.

Contlencesd
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3.

4.

Se

That accordingly the office of respondent
No. 3 aAHOLvau gz the applicant as Skilled
Artisian vide-office order No. 84 datgd
12,10,90 and in pursuance of the said
order the applicant is already undergoing
training. A copy of the said order dated

12410,90 1s being Tfiled herewith as Annexure

No, C~2 to this shomt counter reply.

Thet now it is to be seen that the grievances

of the applicant have already met and he
has no further grievances which is clear
from the letter dated 8.10.%C containcd

in Adnnexure No. C-1 %o this reply, written
s
by the applicant that if he is given

appointment then he would withdraw the

case from thls Hon'ble Tribunal.

That since the applicant has already been
given appointment vide order dated 12,10,50
contained in Annexure No. C=2 to this

reply and he is slready undergoing

Contdes. 4



- 4w
training, hence the presentvoriginal
application has also become infructucus
and 1s liatle tobévdismissed as

infructuous.

6. That for the facts and reasons stated
hereinaboﬁe this case has no merits and
deserves o be dismissed in favour of
the zngwering respondents and against
thé applicent,

-~

Lucknow, ( ¢ PAL sTCH )

Dated; €6 i\fv\ﬂ,/u Dy. Chief Blectrical Brpineor (W

! AR T
N. Pl € tanh Lucknow

VERIFICATION

I, the official above named do herehy verfy
that the contents of para 1 of this counter reply
is true to my personal knowledge and those of
paras 2 to é of this short counter reply are believe
by me té be true on the basis of fecords and

legal advice,

Tucknow, (GF PAL SINGH)
* By. Chief Blectries] Broinesr
‘ 3 Iea] Engineer (W
Dated: bQ\\’l/(/Q,@ N, F”vl N oty !;'nyn:\fw"

j
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